BILLS

AMENDING

1 Bills: AmendingBills: Scope ofamendments: Whenan
amendingBillistakenup,memberscanmoveamendments
onlytothosesectionsorarticlesthataresoughttobe
amendedbytheBil

On11September1956,whilethe Constitution (Seventh
Amendment) Bl 1956 wes under  consikeration, Shi Jegat  Roy Kapoor
movedcertainamendmentstoamendarticles29,30and350fthe
Constituion, which were not proposed to be amended by the BIl.
Dr.R. B.Gouraskedwhetheranyarticle, whichwasnotunder
avendment n te Bl i, ocoud be sougt 0 be amended

The Depuy Chaiman, ning the amendments out of oder, sad:

The Bl does not seek 0 amendether aide o atide 35
and they ae n te chaper on Fundamenial Rights.  The honbe
membercanonlymoveanamendmenttothearticlesthatare

sought 1o be amended by the Constitiion (Amendment) Bil.

Laer, onte sareday, duing te dase by dase comsdeaion
of the Bl, Shi Kapoor rased te samepoit agan and sad tat a
smiar amendment was alowed 1 be discussed  in the House of the
Peape.

The Deputy Chaiman  said:

Anyway,theconventioninthisHousehasbeennottoallow
amendmentstoasectionwhichisnotbeingsoughttobe
amendedbytheGovemment.

WhenShi  Kapoor wanted o know whether the convenion  in the
Cound  was diferent fon te convenion n te House of the Pegpe,
the Depuy Chammen sad  “Yes n oan cases.

RS. deb. dt 1191956, Cos. 415053 and 4177-78)
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2 Bills, Amenadments

2 Bis Amending Bils:  Soope of discussion: Even though an
amending Bl seeks tb amendonly adause of a subsection
of asecion of the orginal Adt, the whoe secon becomes
openfordiscussion
Onl Ocober 1955, whenthe dause by dause consideration of

the CharteredAccountants(Amendment)Bill, 1955wastakenup,

Shi V. K Dhage moed an amendment o dause (V) o subsedon (D)

o ssdon 4d te Catred Acouians Ad The Minser o Revenue

ad CM Bpendie, Shi MC. Sheh, submited that Shi  Dhage's

amendment wes not in oder as oy dause () of subsecion (1) of
sectiondoftheoriginal ActwasbeforetheHouseandnotsub-

sdn (1) as awhde
The Deputy Chairman  ruled:
| thnk the whoe secion is open to discussion, not only the
particular dasse tat you ae amending.

(RS deb o 1101956, Cos 5617-18)
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3  Bils:Amendments:Amendmentscanbeallowedtobemoved
o B a shoter noice i exoepiond  cases at the Chai's
clsaeion

On18 November 1957, duing the dause by dause  oconsderaiion
o te Inden Nusng Cound (Amendmet) Bl 1%/, Dr. R B. Gour
siomiied  tet cefen  amendmens © dause (@) of which he hed gven
noice  befoe 1030 am ontet day hed not been aoubied D membes
a 1215 pm, they ooud nat be doulaed o membes. Pandt Agu
Ra Shasti obeded 1w those amendments being taken up as they had
not been doused n e

On19 November 1957, the Chaiman, darifying the posiion  on
te subed,  Obsenved

Il dod ke © menion et accodng © or Rues noice o an

amendmert o a Bl shoud be gven one day before the date on

which te Bl is o be considered.  Where such noice  has not

been gven, it s open b any memberin the House to obect D

the moving of such amendment and the obecion  shal  prevai
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unlesstheChairmanallowstheamendmenttobemoved. The
gt © dged 0 te moig of an amendment a shoter  noice
has been gven spediicaly for the pumpose of enabiing the
memberstoconsidertheamendmentclearty, diigentyand
dgessoraigly. Goiody, &t W nt bepsdke D eped te
in evary case of an amendment receved at shot notice, there
wl beime for te Seoelay D dube t beoe te quesin
comes up for - consideration by the House. A dsceton has been
vestedinthe Chairtoallowanamendmenttobemovedat
shoter noice in spie  of an doedion, but tis disoetion [
nended t be exerdsed ony in excepional  cases, such as an
amendmenttoremovealacunaorwhichisofatechnicalor
dafing naue. Whee copes of aBl  havwe been douaed in
advance, there should be no difficutty for members to table
amendments in tme.  Ordinariy, therefore, the Char wi not
exerose s fight  of alowing  an amendment receved  at shott
notice to be moved even if one memberobedts to s  moving.
What weare dong in tis particuiar case ought not o be taken
as a precedent .

(R.S deb ot 18111%7, Cos 16469 191119%7, Cos 24546)

4 Bils:Amendments:Negativeamendmentsarenctinorder

Shi C. D. Pande moved an amendment seeking © delele  a dause
o te Consfiuion (Twenty-ourth Arendment) Bl, 1971, and sought
o speak on hs amendment Shi Ranaran  suppoted  him.

The Chaiman  ruled:

Amendment nol is out of order because you want deleton  of

the dause.You canwe agangt L.k 5 ot of ode. kB a

negaive amendment You voe against the dause. It s not an
amendment at al.

RS db & 1181971, Cos  23940)

5 Bills:Amendments:Anamendmentseekingreferenceofa
Bl © te Seect Commitee, gwven wihout the namesof the
membersofthe Committee, cannotbemoved

On25January1980,whenthe Constitution (Forty-fifth
Amendment) Bil, 1980 wes taken up for  consideration, Shi Buddha
Priya Mauya wanted t© mowve an amendment for  refening te Bl

ws-1/c/my document/679rs/6791s.p065
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the Seedt Commitee, but he had not gven the namesof the members
of e Seed Commitee. The Deputy Chaiman asked Shi Maurya
gve the namesof members of the Select Commitee, but he did not
ge te nmesa ta thre

The Deputy Chamman then observed:

Themoion Wl be noonpee wihout te names t B atedricd
pt But 5 tee

ShriBuddhaPriyaMauryacouldnot, therefore,movethe
amendment for  refening the b te Séet Commitee.

RS db & 251190, Cos 7071

6  Bills:Amendments: Amendmenttoamotionneednotbe
admited if the moton itsef  has been changed

On2 March 1982, whenthe maion © eler  the Indusiid France
Coporaion  (Amendment) Bl, 1982 b aJont Seded Commitee wes
adoped, Shi Jagdsh Prasad Mathur wenied © know the acion  faken
on hs moton onthat very Bl  Whenthe ViceChaman  drew his
dein bDtefd tet te B heddeady beeneeed D te Jot
Sdet Commitee as sated in his mation, Shi Mathur agued that
boh moios wee bescaly  diierert g te pasos n te adoped
moton were not the sameas eniisted in his moton. The members
coerion westhat tough hs moion wes acoeped by the Governmen,
bu s mdion ad e Goemment maion were ot absoigly  idenical
ad so s moion shoud be taken up for  consderaion.

Afer poonged aguments, te MViceChaiman, dsmissing the
crenion o S Mahw,  oosened

Accoding O the suppementary st of business, the oigind
mation wes changed.  Your amendment wes o the  oniginal moation.
Sot camot been o  oconsderaion

RS db & 23192 Cos 25308
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7  Bills: Amendments: Discussion onthe Constitution
(Amendment) Bl shoud not be umed into agenerd debate
on the Constitution

On2 August 1985, the House wes discussing  the  Constitution
(Amendment) Bil, 1982 (o amend ariides 102, 103, 191 and 192).
WhiespeakingontheBil, ShriKalpnathRaitalkedaboutthe
mpoiee o e Comsiuion adte veles aeded Dt Wik BdY
ath o di,e  Thee were some nemyions kedgy D an desevaion
by Shvi Sankar Prasad Mira that even Judges of the Supreme Cout,
aler w©ldg oah © the Consiuton, dege N bBw semas ad bw
oereoes e uder te presat Comliuion socelem woud never
beadieved Shi Mim cdled uon Shi Ra © pasuede the Union Law
Mrser 1 ke someadon aganst  those Judges

At s the VieeChaiman  dosened

Yo cbsevaion 5 asmuchnat devat © te sibed ashes

eling. Now, | meybe padoned for dawing te atenion  of the

House 0 say tet weae dsossiig aBl b amend atdes 102,

103, 191 and 192 which releie 0 defedions.  Weare not having

agered debae on the Corsiiution or sodalm. Honee, f i

s the peasure of the House b dscuss amyhing  under the sun

becase hee 5 nohing belr D do, t 5 WD you

RS db o 28195 Cd 24

8 Bills: Amendments: Members cannot speak on the
amendments, iftheamendmentsarenotmovedformally

On25 February 1987, Shi Ghulam Rasod Matto wanted a ruing
fom the Char twough apont of oder duing the dscusson  on te
MotionofThanksonthePresidentsAddress.Hewantedtoknow
whether those  members who had moved the amendments to the Mation
o Thanks and were not present in the House had any fight O spesk

The ViceChaimen  rued:

Whenthe amendments are not moved formally, they dont have

the gt 1 speak on those amendments. But they can speak on

the man moion,  suel.
RS db & 22197, Cd 28)
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9  Bills:Amendments:Amendmentsaremovedduringclause
by dause consideraion of aBli

On26November1987,whenthe Constitution(Fifty-sixth
Arendmert) Bl, 1988 wes taken up for  discussion, Shi Aad  Auna
ad Shi Nma Crateee soght te pamsson o e Cher fr novg
theamendments.Remindingthemembersoftheprocedureofthe
House, the Deputy Chaimman observed:
Amendmentswillbemovedwhenwetakeupclausebyclause
consideration o e BL That 5 the usud pocedue.  Ths &
general discusson  stage.  Then the amendments wil  be moved
ate e o pesig o te dasss o te Bl

RS db & 26111987, Cd 147)

10 Bis: Amendments: Conigenda to a Bl are not amendments

The Minister ~ of Law, Justice and Company Affairs, Shi Ram
Jethmalani,movedanamendmenttothe CodeofCivilProcedure
(Amendment) Bill, 1997 withtoomany corrigenda. ShriH.
Hanumanthappa sought Char’'s  direction regadng the procedure 1O
hopoae  te coigeda © aBl ntoduwoed g back n 1997, The
Depuy Chaman whie mananng tet ocigenda ae nat n the fom
of amendments, direced:
. fuue whenaBl B nioduced, it shoud be reed propetly
and proper  coredions shoud be made. Whent s pined a te
Goemmet Piing  Pess tey soud bevay cael  about t
Whenlegisiations ae passed by this House, they shoud nat go
bydefaultthatwordsaremissingorbracketsaremissing
becausetheycanchangetheentiremeaningofthewhole
sentence o the whole dause.

RS b & 2011199, pp. 15253

N Bis Amendments:  Ordinariy peiod of noice of amendment
o aBl i oe day
On30November2000,theCompanies(Amendment)Bill, 2000

as passed by Lok Sabha wes taken o consideration. Shi Md. Saim

dew te aterion o the House regadng  andice of amendment gven
byhm Heaso saied tet rmonhee n ke B &t 5 meored tet oe
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awodsbegen bud e mie wesnd doked Shi Nopd
Basu sbmiied tat tee wee umpeen pecedens n e House where
arendmerts hed been sbmited st beoe te Minder  sated  movg
te Bl and they hed been acoepled  and aoubied
A ts pot te VieCamen sad
For you ifomaion, | wl read te podson  about noice  of
amendmens © Bl Under e Rues of Procedure, the odinay
paiod o noice of amedmento aBl whch 5 © be constered,

indudng anamendmentto refer te Bl o Jont Commiiee is
aedy. So tee B anke

(RS deb d 30112000, pp. 8889

12 Bills:Amendments:Chair: Chaircanallowamendmentsif
noices ae gwven before the consderation sage o the B

On 10 December 1971, when Shi Chita Basu wanted O move an
amendment to the Companies (Amendmenf) Bil, 1967, Shi  Niranjan
Vamarose onapont o oder and dew the atenion  of the Char ©
ne 95 of te Rues of Pocedue and Conduct of Busiess in Rajya
Sahe, wheen & B saed ta f ndi,e of an amendment hes nat been
gen oe day beiore te day onwhich te Bl 5 © be costeed, ay
membermayabect o te moving of the amendment, and such obedion
sd ped, wess te Chamen dons te amendment © be moved

Thereupon, the Deputy Chaiman abserved:

That is a different thing. Amendments can aso be aloned by
the Char f te noice s gven before the oconsderaion Sage
comes.

RS db d 10121971, Cd 49

13 Bills: Amendments: Expiring Laws Continuance Bill:
Amendmentsseekingtoamendthe parentActwhenabill
meey seeks o conue the e of e Ad, ae out of oder

Whentre Preentve  Deenion (Amendment) Bl, 1954 wes being
discussedinthe House, ShriBhupesh Guptamovedcertain
arvedhes b t sy © aredte pokons o te pingd Ad
Heooended et whenundetedng  legshion Deed te e o a

ws-1/c/my document/679rs/6791s.p065



8 Bills, Amendments

measure, in exceptional cases, te parent Adt can be gore inb  and
te posos o te paet Ad coud be consdered

The Deputy Chaimman rued those amendments out of oder and
obsened:

The Bl seeks © conue the Peverve  Deenion Ad, 1950,
and comes wihin  the category of what is known as an Expiing
Laws Coiiance Bl t 5 awd esbished padce n the
HouseofCommonsoftheUnitedKingdomthatwhereaBillis

bougt t© conue aneqing law, it woud not be competent
tomoveanyamendmentsseekingtoamendtheprovisionsof

the Adt proposed to be continued.

RS deb. o 18121954, Cos 265760

14 Bills: Amendments: Expiring Laws Continuance Bill:
Amendmentsseekingtoamendthe parentActwhenasill
meey seeks o conue the e of te Ad, ae out of oder

ShriBhupesh Guptasoughttomoveanamendmenttothe
Peenive Deerion  (Continuance) Bl 1%/, whch wesied out of
oder by te Depuy Chaimman. Shi Gupla wanted o know the reason.

Thereupon, the Deputy Chaiman said:

TheBl s oy © coe te Peenie Deenion Ad So

noamendmentcanbemadetothemainAct. Therehasalso

been deady aming n ts House | amreadng te ning
The Bl seeks © ooniue  te Prevenve  Deterion Adt
1950, and comes wihin  the categary of what is knoan as
anbping lawsCotuance Bl kB awd esaoshed
pracice  in the House of Commonsof the United Kingdom
tet whee aBl & bougt D anie aneqig  Bw &
would not be competent to move any amendments seeking
toamendtheprovisionsofthe Actproposedtobe
cotned &k 5 bBd downin Mays Pabmeray  Pade
15thEdition, pages532-33thattheamendmentswhich
maybemovedtoanExpiingLawsContinuanceBilare
et D te owg  Inbios
(D An arendrentis ousike te soope of the Bl it

seeks to amendthe provisons  of the Adt proposed
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o be conrued or o make permanent such Ad o
o n te Bl adae whith hes deady ceasad
D hae eed;,  ad

(@ Anamendmentmaybemovedtothe operative
dee dte Bl Dade te e D whh te Ad B
o be connued.

RS db & 012197, Cos 5259

15 Bills: Amendments: Expiring Laws Continuance Bill:
Amendmentsseekingtoamendthe parentActwhenasill
meey seeks o conue the e of te Ad, ae out of oder

Whenthe  Requistioning and Aoquistion of Immovable Property
@redmen) Bl 198 sddg D eeed te B o te paet A for
anothersixyearswasunderconsideration, ShriKishenChand
submited that the Bl shoud not be treated as an Bpiing Laws
Coninuance Bl  but as merely an AmendmentBil  so that the House
woud beedbed © consdr d te sedos o the paet Ad Hewes
suppoted by Shi Amolakh Chand.

The Depuy Minser of Woks, Housng and Suppy, Shi Anl K
Chada, whowespioing te Bl sibmied ta n the House of the
Pecpe aso tere had been aming by the Speder tat in regad
Bls which sought o conue expiing laws, any amendment b the
ssatie posgos o te paent Ad wold be out of oder

The Chaman observed:

WehavedoneasimilarthingwithregardtothePreventive
Deeion Ad, and the Char mded ten thet

The Bl seeks © oonue  te Prevenve  Deerion Ad,
1950, and comes wihin  the categary of what is known as
anbping lawsCotuance Bl kB awd esaoshed

pracice  in the House of Commonsof the United Kingdom
tet whee aBl & bougt D anie aneqig  Bw &
would not be competent to move any amendments seeking
toamendtheprovisionsofthe Actproposedtobe

cotned &k 5 bBd downin Mays Pabmeray  Pade
15h Edion, pp. 53233 tat the amendments, which may

ws-1/c/my document/679rs/6791s.p065
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bemovedtoanExpiringLawsContinuanceBill,are

skt D te donyg  imdos

(D Al amendments ousde the soope of the Bl F it
seeks 0 amendthe provisons  of the Act proposed
o be conrued o o make permanent such Ad o ©
e n te Bl adake wih hes deady oeased
D hae et ad

(@ Anamendmentmaybemovedtothe operative

e dte Bl Daer te e D whith te Ad b
o be coninued.

RS deb o 18 21%68 Cos 78084

APPROPRIATION

6 Bk Approprision Bk Whenan Appropriation 5 under

discussion,memberscanreferonlytotheiternsmentioned

in the demands contained in it

On14 March 1955, when the Andhra Appropriation Bil, 1955,
was being discussed, Shi V. Venkataramana spoke about education
ad educaiondl indiios, sbeds not coveed by te s n te
demands.

The Deputy Chaiman  ruled:

Mr. Ramang, tis 5 not agened  discussion. You have 0 refer
onlytotheitemsmentionedinthesupplementarydemands.
pas  a.

RS deb o 143196 Co 1850

17 Bills:AppropriationBills:Duringthediscussionsonan
Appropriation BlL, i oher Mrses wat b nienverg they
must do so before  the Minster inchage of te B,  replies
o the debae

ANer te Dy Mslr o Fae Shi B R Bregat hed reped
D the debee on the Appopiation Bl 1998 the Depuy Mnser o
Bemd  Afas, Shimai  Lakdm Menonspod wp o supdement some
o te nomaion  gven by the Depuy Minser o Fane adao ©
answer some other pornts  raised by members in connecion  with  her
onn Mgty
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The Deputy Chaimman  said:
Nomaly, dher Mnses must goesk bebe te Fance Minser
Ths B aged e
RS db & 2721958, Cos 1731)

FiNANCE

18 Bills:FinanceBils:RecommendationofthePresidentis
necessaryformovinganyamendmenttoanyFinanceBill
seekingtovaryanytaxordutyinwhichthe Statesare
neresed

On28April1961, ShriN.M.Lingamsoughttomovean
amendmenttoclause(iv)oftheFinanceBill, 1961,toamend
sdon 7o the Inden IhcomeTax Ad, 192, exdendng  the exempion
ten adlle D te Coemmat ssvas h et o her galies
toemployeesintheprivatesectoralso. TheFinanceMinister,
Shi Moaj R Desa, ponted out that the amendment coud not be
moved as an amendmernt of that natre requred te pior  consent  of
te Pesdet  The Depy Craimen sad tet n hs oonon e oonsent
o the Presdet wasnot necessaly.

The amendment was, however, negatved by the House.

Revering 1t ths quesion, the Deputy Chaiman obsernved on
1May1961:

OnFriday, April28,1961, ShriN. M.Lingammovedan
avendment 0 dause (V) of te Fnance Bl 1961, wih aview
O arendsedon 7o te Inden InoomeTax Ad, 1922, exendng
the exemption a present avaiable b Govemment senvants  in
repect  of ther  galuities, D empoees n the pivae  secor
aso. The Fnance  Minster, speaking  on te amendment, ponted
outthatthiswasanamendmentwhichcouldnotbemoved

becase t wesula uves —-n te e tet & equed e pior
ot o te Pesde, but astis wesoly for  consdeaion,

he was not obecing to a discussion. The Finance Minister,
honever, dd not spedfy the atde  of the Condliution under
which such prior  consent was required.  Shi Lingam  differed
fromtheviewexpressedbytheFinanceMinisterthatthe

amendment required  prior  recommendation  of the President

ws-1/c/my document/679rs/6791s.p065
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Beforetheamendmentwasput tovote, ShriBhupeshGupta
wantedtoknowfrommewhethertherecommendationofthe

Presdent was necessary for moving the amendment | said at
tet e 1 ot tik te st o te Pestt 5 necsssay”
hsyg ts | hedin md aide 117 o te Consiuin Under
the poviso 0 dause (1) of afide 117 no recommendaion is
requiredunderthatclauseforthemovingofanamendment

mekdg povson o te reddon o aboiion o ay ax

Theamendmentwasultimately puttothe Houseandwas

1igeced

Subsequently,  however, ancther atide  of the Consiution,

namely, atde 274, wesbrougt 1t mynoice.  Under dause (D)
o et aide pior  eocommexkion o te Peset B requed
for the movng of an amendment which varies any tax or duy in
whichStatesareinterested. TheamendmentofShriLingam

sought b provide exempion fom incometax in respect  of the
gratuites pad © empoyees in the pivate sedor and tus it
coud be held that the amendment sought to vary the income-
tax which wasatex in whch Saes were ineresed  as te net
poceeds  theredf  were dstbutable b the Saes In s view
dause (1) of atde 274 woud be araced o this amendment
thereby requiing the prior recommendation of the President
ad | accodngy ke tis oppotnly  of revisng  te opnion
previously — expressed by me.

Theamendmenthas, however,beenrejectedbytheHouseand
no futer  adon B necsssay.

RS deb. ot 2841961, Cos 127378 151961, Cos 140804

9 Bk Fene Bk Cobin o Aaee B bfoe & fond

infroductioninLokSabhaisnotleakage,andisnotthe
concemofRajyaSabha

On2 March 1970, Shri Bhupesh Gupta and a few other members

eed apot tet apes o e Fae H  wee dokbied bg beoe
it wasactualy intoduced in Lok Sabha on 28 February, and that
anoned © avitial  leskege of the Budget
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Afer examining the fads and doumstances  of the case, the
Charman rded on 12 March 1970

Thre Fance Bl b itodueed n Lok Sebhmand Wl be formaly
bid onte Tebe of Raya Sabha oy afer & ks pessed by thet
House. Noquesion of leakage of te Budget is ivoved as the
taxation  proposas conined in Pat Bof the Budget had been
knowntothemembersoflokSabhaduringtheBudgetspeech

and the Budget papers were distibuted after that speech..We
N Raya Sdbhaae nat concemed wih te quesion  of douktion

o te France Bl befoe is formd  introdudion n Lok Sabha
Ths s amater for Lok Sabha

RS b ¢ 123190, Oos 10507)

A Bk Fance Bk In te absence of the Minsler  of Fnance
any oher Mnser in te Mnsty of Fnance must be present
intheHouseduringdiscussionontheBudget

On4 Augst 1971, Shi Mahar Tyag g onapont of oder
sated that whenthe Fnance Bl wasbeng dscussed,  the Fnance
Mnser  hmsef o hs Depuy must aways bethee n the House The
Mnser o Seie n te Depatment of Pafamenay — Aflars, Shi Om
Mg, poed ou tet te Miisr o See n te My o Fame
Shi Garnedt westhere a the tme and a thet momenthe might have
gone out ony for acoupe of mnues. Shi Mehta sad that in the
aeene of Shi Gaesh, hewestaldg noes. Shi Mehawr Tyag  saied
that i it becamethe convenon, ten the House woud lose al is
dignity. Hewas of te view tat Shi Ganesh coud have asked some
oher Mnser  fom his Mindly © reman peset n te House

The Deputy Chairman observed:

The Deputy Minister  should be present in the House for such
-

RS b ¢ 481971, Cos 15051)

*Shi K R. Ganesh
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14 Bills, General

GENERAL

2L Bis: AnewBil can be taken up for consideration wih the
consentofthe Housewhenthediscussiononthe Bill
previouslytakenuphadnotbeenconcluded

ShriT.V.Kamalaswamyobjectedtothe Essential Goods
(Dedaration and Regugion of Tex on Sde o Puchese) Bl 1952
beng tken uw whenthe Prevenion of Comypion  (Second Amendmen)
Bl, 1952 had dready been moved in the House the previous day. In
g te Miser idage o te B hed d elen codued s goeach
movingtheBillforconsiderationandthe DeputyChairmanhad
announced that the debate onthe Bl woud connue the nedt day.
Whe &t wesagead tet e pessig o te BEssid Goods (Dedkraion
and Regulation of Tax on Sale or Puchase) Bil, 1952 was urgernt,
Shi B. C. Ghose dbected t te procedure saying tat “a Minister
having begun his speech should he not fnish  his speech and also
wod it benh ady ats sp fIr avhe H D behogt bee te
House.

The Chaman nued:

Hiswasatechnicalpoint TheotherBilwasmovedandthe

Mrser adidly  saed s speech Theport & wheher & &

gt for wsD ghbak onte ader o bueess aeady  aranged

But the House is supreme and with the consent of the House we

maymake a change in te oder of busness but it shoud not be

a precedent

RS b & 28192 Ck 268189

2 Bils:TheHouseshouldnotpassaBilknowingthatthere

ae onous msiakes in it

Whenthe Ancent and Historical Monumernts and Archaeological
Stes and Remains (Dedaration of Natonal Importance)  Amendment
Bil, 1953 was being discussed, several members pointed out many
megkes n te BL Rasg apot o ode, Shi B C Ghose asked
whether t wesdesae 1 pess te Bl wihout  tose nmsakes  bag
redtified
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The Chaiman  rued:
F wekovtet tee ae medes |t trk t 5 gt o
D pess te Bl kong ta tey ae tee
RS db & 2041953 Cos 32N

R Bk The qesion  wheher  a parfodar Bl 5 ua ve te
Constitution wil  be decded by courts
On7December1965,aftertheMinisterof SteelandMines,

Shi N Sampa Reddy, had moedtat the Med Copoaton o Inda

(Aoquisiion o Udetting) Bl 1965 be tden nio  consideraion,

Shi Muka Govinda Reddy ishg onapont of oder, sad that the

Odrance sougt © berepboed by the Bl had been ddlenged 0 te

Pugb Hoh Cot n awi pdion adaded wheher & wespoper for

the Cound ®© dsouss te Bl whenis vay povsons were being

delbged hte cous Shi N Sava Redysad tet F e B wes
apingt  the Constiuiion, the cous hed e poner © quesh &
The Chaiman said:
Thet hes been or posion  Wedo ot ke kgal  dedsons  hee.
Weeae t © te cus © nepe abw

RS b & 7121965 Cos 407779

2 Bk Paent Ads and oher relevant material  refered © n
the'StatementofObjectsandReasons needonlybemade
avaisbe n te Pafament Lbay
On31May1972,whenthe Constitution (Twenty-ninth
Amendment)Bill, 1972,aspassedbyl okSabhawassoughttobe
moedin the House, Shi Mahewr Tyag rased aport o oder ta &
hed been the convenion that an edract  of whatever wes proposed
beamendedwasalwaysgivenintheamendingBil. TheHousewas
beng ased © amedte Consiuion Las b e n te Sthedde
caen  Ads pessed by te Kedh Sae Govemment It had aso  been
mentionedinthe StatementofObjectsandReasonsthatcertain
povsons o the Keda Ad had been sruk  down by the Hgh Cout
Shi Tyag sad that members had no means of geting an idea of the
Acs tet wee st © beidded 0 te Sdedke o o te posos
thet hed been studk  down by the Hgh Cout and te gounds  thereot
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The memberfuther  sad tet he had been infomed  that  the relevant
mateid  wesavaldbe n the Lbay. He honever, emphasised that
opes o pedse noe onthe subged be povided 1 members enabing
them o makeup ther minds about the Bl before the House
The Deputy Chairman  ruled:
| hae © say s tat oo padice  hes been et wherever there
s anamvedyg BI te Adisf b5 makacde n te Lbay
andtheamendingBill,aspassedbyLok Sabhaandas
inftoduced  in Lok Sabha is  circulated o te membes. That hes
been dobed © te honfbe membesd ts  House The honbe
membeswere fee 0 goad see te aignd Ad in te Lbay.
In addion 1t ta,  ay honbe memberwanted a copy of this
oignal  Act, he coud have asked the Secretariat and a copy
woud have been supded LAl tee neeies  ae addbe
te Lbay.
RS. deb ¢t 3151972, Cos 1959%)

A Bik Memberinchage of aBl canat be compeled t mowe
the moion that te Bl be passed

Onl1 Apl 1977, te Mrsr o HomeAfas Shi Caan Sigh,
moved the Govemment of Union Teriores (Amendment) Bl, 1977,
or cogam Duig te dase by dase corstkbaion o te Bl
anamendmentmoved by ShriSankar Ghose,amemberofthe
edyg te Mslr coarmed meised © possed wih e H ute:
Severdl members of the Opposion  protested  and sad that the B
wes ten te popaty o te House ad that the Minser  wes obiged
b moete nmoon tet the Bl be pessed.

Afr somedsousson ontis asped, te VieeChamen rued:

Now,underrule71readwiththerule 126 ofthe Rulesof

ProcedureandConductofBusiness,thememberin-chargeof

the Bl hes b moete moion teat the Bl bepessed Thee &

nothing in our Rules which empowers the Chair to compel the

memberin-chargetomovethepassingmotion.Asthemember

ndage B not mowng te sad moion, nohing futer can be

done. Wenowpass onto the next item in the it of busness.

RS db ¢ 1141977, Cos 20121)
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A Bk Dobs about the legaly of aBl need not o predude
the House fom proceeding wih its consideration

On2 May 1979, whenthe Minster of State in the Minsty of
Fnance, Shi Safish Agawa, began moving for consideration the
Fance Bl 1979, as pessed by Lok Sabha, S Sarkar  Ghose raised
anogedon ta te Bl wesbeyond te legdaive competence  of
Pafamet  Hequesioed te kgdy o te Bl ad sad he goposed
5 aedeEn

Oweming  te ogedion, the Depuy Chaiman obseved

Nowas regads the poit of oder regang  legelly, e shot

port before us a tis sSage 5 whether accodng B the Rues

and the Constiution, wecan proceed wih the  consderation of

te Bl mwehe t s kb ok T s or te cus o

oher bodes © dedde a the proper tme.So, wheher & & a

port of oder o dgedion o the honbe  member, | do nat think

t 8 wd elen Thee 5 mohig n te RS a n te Cosllin

tet peddes wsfom costeig ts Bl te Frace Bl &

thisstage. Therefore theMinistermaykindlymovesitfor

consideration

RS deb & 25197, Cos  20716)

Zl.  Bills:PendingBillsinRajyaSabhadonotlapse upon

dissolution of oher House

On3 December 1991, Shi SomPal rased apont of oder that
the Bl whch waest be dscussed ontat day had been aoukbied n
the nameof Shi K P. Unnikishnan, who was a predecessor 0 the
ten Miser o Sae (depedent Chage) o te Minsly o Suface
Tersoot,  Shi Jegrkh Ty

Onts, the ViceChaiman  dbsened:

Tepsn s ke t6 —-Imeddy t bte Hie Tehoie

membercamehereandpointedoutthattheBillthatwas

aobed B n te nemed Shi KP. UmkiEren whobs neher

the Minister nor a representative of e Govemment But the

poston  does gppear — st ot & asceaned fom the ofice -

that tis Bl wesinroduced by Mr. K P. Unnkishnan, as a

Minse, on 5 Sepember 1990, Theefiler & became the  propetty

of s House. Under the Rules, al those Bils which ae the

propertyoftheHousecanbetakenuphbythisHouseandthe
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successorGovermment,itdoesappear,hasnoimpedimentin
kg wtese Bk for consderaion and moving the samefor
corsdeam Carsiviordl ainy 5 s maaed | hae
aso ascetained tat the pendng Bl in Raya Sabha do not
lpse  upon the  dissaution o the oher House So, | ik, Som
Pd W besisied tat Mo Miser & enied D moets
min o te H

RS deb o 312191, Cos 27475

B Bills:BusinessAdvisoryCommittee: Usualpracticeisto
consideronlythoseBillswhichhavebeenrecommendedby
theBusinessAdvisoryCommittee

On16 Sepember 1981, whenthe Merchant Shippng  (Amendment)
Bl 1981 wesherg Hen wpfor consderaion Shi Naesga  Pesad
Nadaraised apot of oder tet n te Busess Adisay  Commiiee
te Goemment Bed te Bk which were © betden v ad te B
was nat registered by the Busness Advsory Commitee. He pleaded
tet o e e t dodd Mt betesed essapesdet adta Bk
for which fime wesnat aloted by te Busness Advisoy  Committee,
shoud not be doned © be consdered by the House at al

The Deputy Chairman observed:

Trewd padee b tet aly te B6 for whih e 5 aoed
bytheBusinessAdvisoryCommittee,comein. lthinkthe
Goermmet W e cae o tet n fuue

RS b o 169181 Cos 43739

A Bk Char TheChar nat 0 dedce the comstiuionally o a

particular Bl i i 1o bededded byte House

Duing the couse o adsausson  onthe Women's and Chiden's
IsiLions g B 196 Shi P.S Regypd Ned,b g ona
pot o ode, sad tet te Bl dd no comewihn the legshive
ompeene o Palament aste sed o the Bl wesenidy win
te ppvew o Sae Goemets ast A uder iem Rd e | o
the Seventh Schedue of the Consfiution. The Deputy Chaiman  was
of te view that it mignt comeunder iem 28 of te Concurent List
Chaiss ad daide  idHUOs. Shi Nedb shmied tet t wod
not comeude te iem as te wad dhaiabe “dd not oo anywhere
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in the Bl. The Deputy Chaimman sad that it wasnat necessay and
tet n te case of e Al Inda Spmers Assodation, even though
there was no wod as ‘dharigbe aywhere n & te couts hed heldd
tet t wesadwmide  insivion Shi Nedu meaned hs sad by
sy tet t ood nmt comeude Em Bd e I aste eie H
was concemed only wih licensing institiions and dd nat concem
isf  wih howsuch insiiuios shoud  be govened

The Deputy Chaiman  said:

Nowl do nat want 0 ke the responsbity o gug awing,
because there s aming aeady. On9 Sepember 1947, duing
te dsousson o a patodar Bl apot wesrsd whether
the Bl wasuba vies . Mr. Speaker obseved that the usual
pade wh te Ga wesa D e ypn bf  te egoelly

o deddng wheher any patoiar Bl wesua uves ondt D
M ayB onta goud So | kae t D te Hose D deade
weter t B Ua ves amdt

The moion  for - consderation o te Bl westhen adoped

RS deb o 141219565 Cos  248997)

N Bs Ca Tela mt b die te corsiiodly o a
pailr Bl & 5 © bededded by the House

On4September1959,whenShriBhupeshGuptamovedthe
Repesenigion  of the Peope (Amendmend) Bl 1959, which sought ©
povide for recal o te eeded membes of the House of the Peope
add te See Asembies TheMiser o Law, Shi A K Sen idg
onapont of ode, submited that Pafament wesnot competent
eeen  te Bl bease uder te hden  Corsiuin te aompodn
o Paloment ad See Assambies wesfxed and thet © podde for
recd, tee had © be an amendmet b the Constiuion. Shi Bupesh
Gupta, however, amgued that Pafament wes pefecly  compeert to
add o te dequdicaions or membasp o Pabment o o aSae
legsbire ude te Repesdion  of the Pegpe Ad s ad tat
tough te BI hewssaly fyig © add one moe deouelicaion 9]
thelig.
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Shi P. N Sgpu sad that f the Bl wesacoeped, the baesc
sructre of the Constition would undergo a complete  change and
tat bypessng aBl o tet cdaacer te Coud ooud not dange
te vay basc concept of the Consitiion Hesbmied ta te B
sold bedgyped onte goud tet t sougt © amedte Codilin

Shi Amolakh Chand argued that the Bl was uta vies the
Constiution becase t a0 sougt © ivest te Bedon  Commeson
wih oxan pones which & dd nat eoy uder te Consivion

ShriSantoshKumarBasusaidthatShriBhupeshGuptawas
aly g © eumede a dsqudicain or membastp o Pabmet
subsequent © the eedions ad as such t wasopen o Pafament ©
adi o te B o dndi=os He honee, & tat te Bedn
Commissionshouldnotbechargedwiththatadditionaldutyand
reoonshly adf ts addiod dty wessougt D ke nposed ts
coud be done by an amendment o the Constiution.

Shi Jaspat Roy Kgpoor also sypoted  the pont of oder rased
by e Law Mrsgr.

At te end of along discussion, the Deputy Chaiman obsenved:

ShriBhupeshGuptahasintroducedaBilforamendingthe

Represeniation o the Pegpe Ad, 19651 The lLawMnser  rased
apat dady tet te B B ua ves o te Cosiin &t
indirectly seeks to amend the Constitution by introducing a
posn  for red udke te giee o degudicaion ucker te
Representation o the Peope At This obecion  wes nat taken
a te nioddn sap Bild B td tee B aduog b
n te doedion rased by the LawMnser and & mayamount ©
an amendment o the  Constiution. But the Char hes never taken
te egodly dddyg te ua ves o dewse o aBl

Therehavebeenseveraldecisionsofthe Chairinthis

connedion. In fad, on 23d Api, 1951, whenan dgedion  wes
taken in the Provisional Padament to the Fowad Contracts

(Regin B, et it wesua ves o te Corsiuin te
Speakerobserved:

The postion  which | had madedear wes thet the question
o ua ves Wl not bededded byte Char, bu ta t
maybe et © te Howse F t comestb te condeon  tat
t 6 ua ves te Hlemaymepdr te BL F te Hoee
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ags te Bl for consdeaion, ten te paty aggieved
hashisremedyinthe SupremeCourtorothercourts.

Theefre, | sad t wesmoue g h dd b qesos
d aosiuore noes bae d& d tee ae tis
which can best be agued by lwwers, and it 5 not proper
o take the time of the House over these long discussion

d rices
Again in 1953, when the constitutionality of the Legidative
Assemby (Pevenion of Disquilication) Bl wesred t hes
beenobserved:

In al these matters, the Speaker has never taken upon
hmsef  the  responshily o deddng the pot of oder
whehe & B cosiiod o dewe Lt B Ir te Hue
D de t5 ao o ocosdedn n wig downte B

o aogig

Under the aroumsiances, leae t D the Houe D acot o ot
D amt te H

RS, deb. dt 491959, Cos. 293362 and 296569)

31 Bk Ca TheOw mt b ddk he corsiiody d a
paicer Bl & 5 D bededded by he Hase

OnDApgH 195 d te Mr o Pamig Shi B R Beg
moved het te God (Conto) Bl 1965, as passed by Lok Sabha be
Hen b coddaain, Shi Vimdumer Maredd Choda |Bg ona
pot o adg, creved te sste pogos dte B wee ua ves
te Cordilion, te H dod mt beden ypir corsdean n te
Cud S BRBeg poed ot tee te B wesaly mdg an
edny Odene whth hed te gpoovd o Pafament  ad tet  nooody
hredden wpn ayout te e d b poos bag uooduiod
Shi G Muahaii sad tat as adoust had then been raised  about the
aoreLUrE wily dtepomas dte B te Ga dod ge
g ote pot @ed by Shi Coda

The Chaiman said:

In view o the esabished convenion of Pafamen, | e D
enter intb adscusson  of te dauses being uta vies the
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Constitution. There is another place for determinng  that
|, thereore, dov te dsasson D poceed

RS b d 081NB, Cos 190124

2 Bk Charr TheChar nat © deade the constiuionally o a
paricular Bl t s D bededded byte House

ShriBankaBeharyDas, ShriBhupeshGuptaandsomeother
members raised  the pont tat Pafament wesnot compeernt o enadt
te Ceid IndsiE Seauly Fooe Bl 19686, sste foce sougt ©
beaeged udr t wesh te raue o apde foce ‘pdg  bag a
See st udy e | o te Seenh Sdede o te Cosiion

The Deputy Chairman  ruled:
I dsmae ats sgp ad F anhig 5 uodliod
t gesb te cot o Bw
RS deb & 161%7, Cos 174049

R Bis: Introduction: Members nat o speak onthe Bl at the
introduction Sage

On24 March 1972, when the Constiution (Amendmeni) BI, 1972
(toamendarticle12)wassoughttobeintroducedby ShriK.
Chandrasekharan,  Shi Joachim Aba wanted to say a few words about
te B

The Deputy Chairman obsened  on this:

t s oy te nroductory sage. Unkess you wart 0 ralse  any
dpdn o apat o ader megady  ntodudon ogte B he
sgoud bedoned © Modiee & Youwl ot bedoned D sy

aning a ts sae
RS b & 2431972 Od 109

A Bk Introclucion: Nogpeedes 0 be madeat the inrodudion
stage

On30 January 1976, afler moving for leave to inroduce  the
Workers'EducationSchemeBill, 1976,ShriJaganNathBhardwa)
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wanted 0 makea speech onthe Bil.  The Chamman tod him that he
ooud mt makeageech a that tme Benten Shi Bhadng  inssed
on having oy two minues.

The Chaiman then observed:

t 5 not doned Whydo you agan do something which 5 against
the procedure?
RS db & D196, Cd 10

3 Biks Introduction: Noassurance can be gven by a Minster

a te time o nrodudon o aBi

On5Mey1989, a te ime of nrodudion o te AssamUnvedy
Bl 1989, Shimei Bjya Chekavaty madean obedon  and sought
an assuance fom e Minder o Sae for Educaion and Culre  for
the edabishment o adher  unvedy nh te noten pat o Assam
Reeding te doecion  of the member, the Depuy Chaiman medethe
Honi I :

Whente Bl comes up for  discussion, te Minser Wl g ywu

an assurance.  You should know the procedure. At the tme of

inroduction of te Bl noasswance can begven There 5 a

pocedure et the tme of the intoducion o te Bl Youhae

madeyour pont But te Minser wil gve you assurance  when

te BI ocomesfor dsousson

RS deb ot 55198, Cos 32%)

3 BilsiIntroduction: TheintroductionofaBillcannotbe
opposedbyamemberunlesshehasgivenitinwritingto
theChairman

On27 March 1990, afer the HomeMinster sought keave of the
House 0 intoduce e Consiiuiion (Sity-ourth Amendment) Bl
1990, Shri Subramanian Swamywes permited by the Char to oppose
the infroduction of te Bl. Nosooner dd Shi Subramanian Swamy
condude than Shi Pawen Kumar Bansal wanted 0 speak for  a minute.
Relisng pamsson © gesk, the Depuy Chammen sad tet  acoodng
0 Kad ad Shakdher, anybody wening 0 oppose the  inrodudion o a
Bl doldd ge it n wig © te Camen adsre Shi Shbaraen
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Svamped gven &t h wing hewesadoned © ogpoe te ntodudion
of te Bl. But the memberagued that Kaul and Shakdher came only
afer te Rues and hence, he be dloned 1 Spesk

Dsalowing  him the Deputy Chaiman obsenved:
Anyone whowants to oppose the introduction of aBill should
ge it n wing © te Chaman.l anna dovg you..k 5 W
D te deoein o te Ca

(RS. ceb. &t 273190, Cos 2394))

3. Bk Inroduction: Members nat 0 speak a the introducion
Sege

On15 December 2000, te Minster of Law, Jusice and Company
Afais, Shi An by ot pamssn D iodiee aBl b ared
te inden Dwoce Ad, 1880 Immedbely, S Eduado Fekbio  Saed
tet hehad gen amdice © gypoe te Bl a te nirodudion Sace.
The Depuy Chamen, sad et nomely o pindoe Bs wee doned
0 be intoduced and once they were introduced, a the tme of the
dsousson dgedos  wee rased  but shce  the memberwas pleading,
she wes pamiting hm Shi Eduado Faleto  began © ek in deal
onte e

The Deputy Chaimman  maintained:

You cannot make a speech whenthe Bl is not introduced.

However, whenShi Faeio inssed onopposing te Bl  te
Mnser o Pafamenaty  Afars, Shi Pamod Mahen remarked  thet
nh the named opoag aBl a te niodudion sage, momaly  te
legisiaive compeence  of the House b make a legisiation is taked
about . Heweoomed suggesions  fom Shi Faeio  for the Goverment
D mpoe wonte Bl admegesked ta t sodd nat betesed as
adsn & te nodudn Y2 ]

Bu wenShi Fdao issed  on coninuig, te Depy Chamen
<if

Youcn nyor U iy eher apot aBl o ogpoese aBl

bt the poosdue & a te tme o inoducion, yOu can oppose
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t whenl put i, “The queston is:. That lkeave be ganted to
noduee a Bl

RS deb o 15122000, pp. 4346 )

B Bk Lapsng ABl  bpses afer  dissouion o the House of
the People
Duing the discusson  on the Patents (Amendment) Bl 1998,
membassd te qesn o cniene o e Bl dlr  dssduin
o te House of the Peope.
Aoy D afde  10765) of the Corsition ‘ABl  whch &
pendingintheHouseofthe People,orwhichhavingbeen
pessed by the House of the Peope s pendng in te Cound of

Saes dd  sbed © te podwos o atde 108 e on
the dissoluiion o the House of the Pegpe

RS deb d 212198 Cos 27189

3R Bills:Motionforconsideration: Objectiontomotionfor
consideration of aBl as passed by Lok Sabha, in connection
withtherequiredforty-eighthoursnotice, legislative
ocompetence and e subecHMatier o te Bl beng s judee
can be over rued by the Charr

On8May1986,whentheLawMinister,ShriAsokeKumarSen
moved a mation  for - consideration of the Musim Womer(Protecion of
Rights on Dwvorce) BIl, 1986, as passed by Lok Sabha, the members
ed dgedos © te moion onte downg  gouds

@ ta foyeht hous rmoice  hed Nt been gven,

® ta te Hd vesn o te B hed ot been aodbied D
themembers,

(@ that the House had no competence to legslate upon the
UeceEiEr dte B ad

9 ta te sboneer o te B wessb jide
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The Chaman observed:

| novpoceed 0 gve nmyning Thetednicad  ogedion tet 48
hous noice wesnat gven B not vald becase e 123 povdes
thet te Char can wave that e t sas Onthe day on which
the moion for consderation 5 st downin te B o busness
whch s, wess te Char dhewkse deds benat ks then
o days. The Char hes ohewise dieded in pusuance of the
decison of the Business Advisory Commitee. Therefore, the
dgedon  hes no \eldly.

The second obedion et te Hind verson of the Bl hes mot
been dubied b a0 hooed  bese h te papes duubed
oy by the Raya Sabha Secetit, | find that boh Engish
ad Hd wvesos o te Bl have been ciouked.

ThemainobjectionisthattheHousehasnocompetenceto

legebe ponts Bl It s awd esadsed pecendet
boh Houses of Pafament thet te Char does not gve aning
onthe vies of a legsaton. k does not goinb the queston
wheher e kgebion B Ua ves aita uvess .t B Ior te
oout O dede Ths B bare byd te dedios gwen der te
Constitution has been introduced. In accodance wih the same
pinge, |l andt dedig wheher te Bl B ila ves o ua
vies . The House has head te odgedions andit 5 open b the
memberstocometotheconclusionsonthebasisofthe
argumentsadvancedonbothsides. Sofarasthe Chairis

ooncemed, te Char nes tat & 5 ot fr e Char © gwe a
deason ontis, ta te Bl s wihn te compeence of the
Legehte D sl

The tid doedion  which wesraised westat it s s jdee
therefore, t cannot be brought before the House. This s not
vald, because tis s asovereign  body and it has the power
legskie onay matler —wheher &t 5 pedng h acout o mt
Theelre, t5 dgedn 5 a0 owerued | teee, g te
ung tet te Mnser Wl pooeed wih te Bl and makehs
speech n suppot  of the mation.

RS b o 85196, Cos 22181)
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4 Bis: Passage of Bil in Lok Sabha: Message from Lok Sabha
dore s suficent for te Bl being tken uwp in Reya Sabha
On4September1970,whentheConstitution(Twenty-fourth

Arendmen)) Bl, 1970, wes about o be mowved by the Prime Minster,
onapont o ode, Shi Jagdsh Prasad Mathur sad thet i€ wes not
dear tat te Bl had been passed by Lok Sabha wih the reguisie
mgoiy asbd down by the Constiuion e te Speder hed it
sd tet & hedgt 36wes ten esd @ D Bladbe sd ta
hewassl eamnng as b eady hovmanywvoes had been secured
infavouroftheBil. Assuch,aslongasthematterwasunder

examinaion it ooud not be deemed have been passed by Lok Sabha

ad, theroe, i coud mt betken wphn Raya Sdda Thee wesalt

o deousson onthis pot aer  which e Chamen red
lamnt aoepig t5 pot | oeme ts pot o ade | hawe
receivedamessagefromLok SabhathattheBilhasbeen

passed by Lok Sabha. That is enough for me...lundersand  that
te Speder hes sad tet the et woud not beafeded byt

RS b o 49190, Cok 3349

4. Bils:ReferredtoJointCommitteeanddissolutionoflok

Sabha: To be referred 0 anewJoint Commitee if Lok Sabha

is dssoMed before the orignal  Joint Commitee completed

is wok

Onl7 Jue 1980, hee wesamoin n e B o buees n te
nmed te Mser o Bduaion  Shi BShekeanend, o refering
the Visva Bharai (Amendment) Bil, 1978 to a new Joint Committee
consistingof11membersfromRajyaSabhaand22membersfrom
Lok Sabha. The Bl  had eafler  been referred, on amoion by Raya
Sabha, to the Jont Commitee conssing  of 11 members fom Raya
Sabha and 22 members fom Lok Sabha, but before the Jont  Committee
ocoud compete s work Lok Sabha had been dissolved.

Whenthe Minster wescaled upon o movehs moion, Shi La
K Aden raised apot o oder dgedng  © the fom o the moion
Hesad that te Jont Commitee oconstivied eafer dd not become
defunct merely because the Lok Sabha had been dissolved. Even the
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moion sougt © bemoed by the Minser dd ot Eler D te eafer
Commitee beng wound up. In hs view, the Commiee oconved 1 be
h esene tough tee wee 2 vecates carsed by the dssouion
o Lok Saha These vecades, hecoiended, ocoud befled by maldg
a recommendaton to that eflect to Lok Sabha. Supposing the Jont
Committee had been consfituted by Lok Sabha and al the 11 members
of Raya Sabha had refred  together, te Commitee, he sad, woud
have connrued to funcion and Lok Sabha woud have merly madea
recommendation t© Raya Sabhato fl those 11 vacances. BEven ff
thee wesapecedet for te pocedue fdoned by e Goemment, i
wesawong pecedet and it shoud  be rediied, he submiied.

Shi Naresngha Prasad Nandadd not agee wih the contenion
o Shi Aden. Hesad tat te ealer Commiee had become Linais
dib o nonedet nte gesdbnv Asrd b o afagrmet o
amump of the Commitee ocoud not repeset the whde Commitee, he
contended and added, ‘the Commitee ceases to exist  because alimb
byief does it ed”

ShriNageshwarPrasad Shahiand ShriShivChandraJha
supportedthecontentionofShriAdvani.ShriShahisaid, The
Commiiee  consiiLied onaBl nised n s House yon whch the
Jont Seed Commitee s fomed does not de and it does exst and
stats  functioning as soon as Lok Sabha comes into  existence  and
sends s represeniatves b te Commiee.

Shi Jha sad the eader Commitee dd not cease © exst o
become defund and t woud be beter f mery te vecandes n tet
Commiee wee fied

The Mnse, Shi BShenaaand, poed ou et e 729
of the Rules of Procedure and Conduct of Business in Raya Sabha
elered oy o filng o casd vecandes i a Commitee and sad
thet te 22 vacandes caused by the dissolution of Lok Sabha couid
not be clled ‘casual  vacances. Hefuther sated thet afier the
dissoluion o Lok Sabha te Jont Seed Commitee oeased D be the
Seect Commitee. Theefore, the Govemment wesiight in coming ©
te Hosewhh andin or g te Bl © anewdot  Commitee
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The ViceChaiman  then  observed:
Iltik t5 B avay imoiat  mater cocemig te s o t
House and the rfights  of the oher House and | woud request  the
Chaiman 0 ke avew and dsouss tis mater and ten gve a
ty
Theconsiderationofthemationwasdeferredpendingthe

Camas g uwi  1Jdy 190

Onldly 1980, te Chamen gae te fdonng  ming
Nowl have to gve anmlng onamatter which was rased the
aoher day in the House.

On17 June 1980, a moton for reference of te Visva Bharat
(Amendmert) Bil, 1978, to aJont Commitee of the Houses of
Pabmet wesidied nte B o bhees o ta day, n te
nameof Shi B.Shankaranand, Miniser  of Education.  Whenthe
Mister  sought © movete moion, apont o oder wes rased
by Shi ld K Aden odgedng © te fom of maoion The Vioe
Chaiman, whowes in te Char, defered the consideration of
the moion pendng nyming onte pont of oder

The point for consideration is () wheher the od Commitee
coinues  © e nowihsandng the dissoluion o Lok Sabha
and,ifso,whetherLokSabhamayonlyberequestedbya

maotion 0 nominate 22 members to the aready exising  Joint
Commiee o () wheher te fom o moion indued n te B
o bushess for rerence o te Veva Bhaai (Amendmen) Bl
b anewdont Commiee s gopopiale  n the doumstances of

and s covered by precedents, | e that the precedents  which
ae cdear shoud be foloned in the present case aso and the
Housemayproceedwiththemationwhichisproposedbythe
Miniser  of Educaion for reference  of the Bl a new Joint
Committee.

(RS. deb a& 1761980, Cos 26070, 171980, Cos 12324
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£ Bils:Thirdreading:Duringthethirdreadingofabill,
membersshouldconfinetheirargumentseitherinsupport
o for gedn o te H

Duringthethirdreadingofthe Essential Commodities
(Amendment) BlI, 1957, Shi Bhupesh Gupla, made some suggestions
for mpemening te posons o te Bl Dwen Chamenld, g
napat o ady, sbmied tet aoodg D ke B o te Rbkes o
Pooedue, a the tid readng amenbershoud ocofre hmsef © te
abmsan o agmes der noypat e B o for gedn o
te H

The Deputy Chaiman  said:

They were neither. He made suggestions for

impemenation... Therde says that in suppot of the BI o in

gposdion 1 te Bl you can maesomeremaks, but e remaks

thatyoumadewereneither. Youmade somesuggestions

rgadng is  impemeniation

RS db & 161%7, Cos 2783

43 Bis: Transmited  from Lok Sabha: Chaiman can waive two
days notice perod requred for taking intb  consideration
Bils  transmited from Lok Sabha
On4February 1980, assoonasthe House assembled,

Shi Bhupesh Gupla obeted to the induson  of the Prevenon  of

Baddmarketing and Maerance o Syples  of Essenid Commodiies

Bl 1990 nte B o baes fr te dyy, onthe goud et under

te Rks o das miee wesrecsssay for Bdg W for consdeaion

ay Bl  transmited fom Lok Sabha and tWo days naice  hed nat been
gen r te H h gein
Oeming the dgedion, the Chaman dosenved:
Iw rad te e D te House Thee sas
Onthe day on which the moton for consideration s set
downinthelistofbusinesswhichshall,unlessthe
Chaiman othenwise  directs, be not less than two days
fom te recept  of the noice, the membergving notce
maymoweta the Bl betaken b consderation
| can wave the wo days peiod ad ke it up today.
od e
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ShriBhupesh Gupta, ShrimatiPurabiMukhopadhyayand
ShriMohammedYunus Saleemsubmittedthatthe Chairmancould
weve t oy wih te coset of the House

Thereupon, the Chairman obsenved:

Today, the dificuly 5 tet t hes deady been nduded n the
agedh for te days busesss  Theefoe, ooy & must hae
been done wih myconsent, and the consent has been gven to
moet tday. | trk f wepooeed wih te bueess wewl be
abe © frish muchmoe then f weenter o debates.

RS db d 4219, Ok 15

4 Bils:TransmittedfromLokSabha:ABillalreadypassed/
retumedbyRajyaSabhacannotbetakenupfordiscussion
onceagain

On22 May 1990, as soon as the House assembled afier  lunch,
te Leader of the Opposion, Shi P. Shv Shanker madea submission
egady  te Apogoein (o 2 B 190 adte Fewe B 190
tet wee mured byte Househ te pelnh  dig Whe quesiig
te poppy o eunng  tese two MoeyBb  wihot dsassn,  he
sbmied tet aBl ooud bepessed o eumed oy afer ©dg  te
sense of the House under e 37. Hefuther amued that because of
the \vidkion o te sad e te munng o tee o B  becare
ua ves . Heeg te B sodd beden wir dsassn aiesh
As he was suppoted by some members of the Opposition, Shi Kamal
Moaka ocotended that the proceedings of the House coud never be
uta vies and that coud not be reogpened in the House Yet, some
opposiion members kept  demanding discussion on these two Bl

Dismissingtheargumentsadvancedbythem, the Deputy
Chairman  observed:

Noprocedurehasbeenviolated. ..WhenlcametotheChair,

lcded for te pgpes © belbid onte Tadde o the House ad |
asked te concemed Minses © doit.ten | sad, wewl tke
up the legsiative busness, and | called for the legiSaive
busness © betaken uw. Afer that te Mnser moved | sad,
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anybodywhowantstospeak? Nobodycameforwardtospeak.
So, thee B no viddion o ay bw

RS b & 25190, Cos 188%)

JoINT/S ELECTC OMMITTEES

4 Bils:JointCommittees:Whenthemationforconcurrence
tothe recommendation of Lok SabhatojoinaJoint
Committeeistakenup—

® Numberofmembersshouldbeproportionatetothe
srengh  of the difierent Houses;
(i) Onlyverygeneralremarksaretobemade;and
(i) The House commis isef o te pindpes o te Bl
themotioniscaried. Members,however,candiscuss
soonwhentheBillcomesfromLokSabha
Shi BC. Ghosesad that the procedure o be foloned  in the
esabishment of Jont Commiiees shoud befit  sted adtet i
sdoud nt beet © te House o e Peope  dose 1 the Coud
the number of members o be appointed by the Councl to the Jont
Commitee, a0 tat n te maion of conourence  before the Cound
the auholy whch te Cound wesooiering onthe Jot  Commitee
sold a0 be gedicdy saed
Shi P. Sudaayya sad tat befoe the Coud ageed O save
onthe Jont Commitee, tee shoud be athoough dscusson onthe
waios posos o te H

Shi HN. Kumu sad tat te acoepance by the Cound  of the
motion of concumence  shoud not debar the Councl later on from
gesoig  te piges o te H

The Chaiman  ruied:

Jpedng acompee  fomubion o te pinddes whch shoud

govem the fomation of these Seed Commitees, | pressed on

the Govemment thet, as far as possbe, such Jont  Commitees
shoud be set wp fotmih  wihowt peudce  © te quesion  of
the faming of the rdes of pocedue in thet regad. & 5 in
accordance with this suggesion that this particular Joint
Commitee s sought t0 be estabished. The procedure  adopted
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on ths occason does not bind us.Whether  identical powers
ae © be gven, wheher te quoum shoud be athid,  whether
the numbers shoud be equa or.they shoud be proportionate

o te sregh o te dieet Houses, thee ae degks whidh
yet requie  © be consdered.

The otherquestionhasbeenraised—whetheritwillbe
necessay for us b dsass  te pingpes o te BI beoe we
conor n s parcuir maion.  Sofr asta s oconcemed, we
willhaveampleopportuniieswhentheHouseofthePeople

s ts B beko wso ar b anpe ddl  © sl
weher anAd ke ts B recessay a d ad wheher  pafoer
delbis requre 0 be modfied o not —al these questons we
wil hae a alaer sage whente House of the Peope refers
ths mater D s t W bemost ufar © hae apevew o te
whoe sowa ts  sage.Theeie, | hope tet afl  dsossn
dte B Bmmnosay ats sap | hae ssn by eeeos
o te pafamenay pacices  of aher oounties, that whena
motionforconcurencecomesup,afewgeneralremarksare

madebut the remaks are few and the remarks are general.

..whenthismotioniscarmedinthisHouse, theHouseis

undoubedy commited t© te princpes. But members who senve
onthe Seedt Commitee may, f tey so desire, makether own
resenetions, oen o dhewie.. Awymgoty decson  ©@en n
ths House s adeason o te House, and in tat sense of the
tom it 5 bndng But severd membersin the oher House have
openly declared that the fact that they are sening on that
Committeedoesnotmeanthattheyarecommittedtothe

pincpes o te Bl So te pasons hee whowsh © seve on
the Committee, maymakethosereservationsthemselves. ..

Whenthe Bl comesto us fom the House of the Peope, wewi
lead bty O dus te pgks te =g te db
the dauses and so on.

RS deb dt 47192 Cos 185981)

4 Bils:Joint/SelectCommitees:Memberswhosenameshave
been proposed 0 serve onaJdoint / Selecc Commitee shoud
not speak on the motion for reference  of te Bl conceming
Joint /Select  Commitee
Whenthe mation for concumence  to the recommendation  of Lok
Sdha b on te Jot Commiee o the Houses on the Uniouchabily
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(Offences) B, 1954 wastaken up, Dr. BR Ambedkar, whose name
was one of the names proposed for senving  on the Joint  Committee,
sad td t weshpste for imb emen dat  duing te deassn
ontat Bl ta hewasawae of the convenion that a memberwho
wes on a Seed Commitee shoud nat spesk or Bke pat n the debae
onthe moion for reference t aSdect Commitee and that i that
converion west berigdy fdowed n the House, hewoud ke hs
nametoberemovedfromthelistofmemberstoserveonthe
Commitiee.

The Deputy Chaiman  said:

Yes t 5 aigd e wehae been dsenving L. the convenion

we have observed in this House is that members on the Select

Committeearencttospeakonsuchamotion.Ononeortwo

occasions  permisson has been refused... ad that s aso the

converttion, | anod, n te aoher House | had atek wih the

Speaker a0 about & Aconvenion i depated fom Wl cease

o be a convertion. Soit 5 for Dr. Ambedkar to choose whether

he wil speak on the foor of the House or be a memberof the

St Commieenk 5 beer tat wefdow hedly convenios

and | see noreason 0 depat from that  convention.

RS b & 160195, Cos 241721)

47, Bils:Joint/SelectCommittees:Memberswhosenameshave
been proposed to serve on aJoint /Select Committee should
not speak on the motion for reference  of te Bl conceming
the Jont /Select Commitee
On22 March 1955, whenthe moton for reference  of the Hindu
Successon  Bil, 1954 o aJont Commitee of the Houses was under
consideration,ShriP.S.RajagopalNaiduwhosenamehadbeen
poposed for the Jont Commitee, requested the Chaman to pemit
eventhosememberswhowereonthe JointCommiteetospeakon
te BL, n vew o 5 mpotance, n spie o the coveion D te
ey,
The Chaimman observed:
f webegn bresking the convenon, the bresking wil be the
convertion.
RS deb & 23195 Cos 274
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A Bils:Joint/SelectCommittees: Tomoveamoationinthe
Coud for refening a financd Bl D aSded Commiee o
Raya Sabhais in aoder f amaion for refenring t to aJdont
CommitteeofbothHouseshasnotbeenmovedinLokSabha
i H D. Rggh movedamaion for  refening the Lie Insuance
Copoaion Bl 1966 0 aSded Commiee o te Cound der te
FinanceMinisterhadmovedhismotionfortakingtheBillinto
congteen

The Fnance  Mins, Shi C D. Deshmukh, g onapont of
ady, sd tet te qesin o te posshly deeig te B Da
Jont Commitee wesconsdered  but n view of the poviso D e @
of the Rules of Procedure and Conduct of Business in Lok Sabha it
wesd tea te e huae Copodn B oold mt berdered D
aJit Comiee becase dae 37 te B aaded e podos
o aitk 10d te Codlin nmekg £ afend H

Shi B C Gosesbmied tat atde 110 of the Consiuion
dd o syt afad B aod mbeeeed ©adit Comiee
Heewen sad tat the Consfiution dd not say et aMomey Bl as
such shoud not berglered © aJot Commiee. Sofar as fnancdl
Bils were concemed, the powers of bath the Houses were the same,
eoqpt tat tey had b be ntodued 0 the oher House

TheCoud hed amgt asfr as fnadd Bs wee conoamed
o dsagee wih the recommendaions of Lok Sabha and f there was
dsgeamet ajpt dig  ocoud behed

The Deputy Chaiman  ruled:

Sofar as financal Bls ae concemed, ths House has gat as
muchpowerastheotherHousehasforreferringthemtoa

Select Commitee, and our Rues aso provde that, when there
5 moJont Seed Commitee adte Bl hasbeenreered D a
Seec¢ Commitee in the other House, tis House has got power
Dreer t baSdkd Comiee of s owmn Thee 5 nopat o
oder, bhu of couse, the honbe Fnance Minser  mayoppose
te maon, adlwl puk & b te House

RS b & 285196, Cos 35626
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A Bk Jont'Select Commitees: Members consent s presumed
o have been taken, whenndice of moion to reler aBl © a
SelectCommitteeisgiven

On7December1971,whenthe Constitution(Twenty-fifth

Arendmen)) Bl, 1971, and the moion moved by Shi N. R Muniswanmy
to refer the Bl o the Seled Commitee of Raya Sabha members
oconssing  of en names, indudng that of Shi  T. Chengalvaroyan,
were being discussed, Shri Bhupesh Gupta wanted to know whether
te consat o te pasos ndung  tat o Shi T. CGhegglagyan for
induson  of his namein the Select Commitee had been obtained.
Shi Bhupesh Gupia siated that the namescoud be induded ony on
the bass of te conset gven by members and sougt t© know whether
the member had gven such consent

The Chaman observed:

Wheneveramembergivesnoticeofmotion,wepresumethat
hemusthavetakentheconsent...He(ShriChengalvaroyan)

hes not sad anything about ts and, tereior, | pesume thet
he has taken the oconsent

RS b & 712197, Cos 1920)

LecisLATIVE C OMPETENCE

3 Bk Legsiative competence : Bk  intoduced and tBken up

intheHousemustbewithinthelegislativecompetenceof

Parfiament

On4December1953,whenthe Women'sand Children’s
IsiiLions leedg B 1953 apvee membas Bl wessagt ©
bemoved,theDeputyMinisterintheMinistryofHomeAffairs,
Shi B N Daar, poned ou tet tee waesadout as b wheher te
Bl ooud comewtin te puvew o Pafament asit wessad © be
gucde ©d te Saes wheaess Pabmet  oodd bgsbe aly 0
fr ssPat CSaes wee coared Tremowr of e BL Dr (Shivd)
Seeta Pamanand sad that the Bl woud appy oy to Pat CSaes
ad then the aoher Saes mgt ke D mekesusbe  legshion on
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those lnes.  Somemembers, honever, suggested that te omisson  of
Pat C

ts pot hte BI tat &t wod gy oy ©

Saes maybe

tesied asatwedncd  emr which coud becodoned adte Bl might

bedoned © pooced wh te necsssay coredon o i
The Deputy Chairman  ruled:

t 5 nt akdncd mdgke Ths Bl 5 macegpcde D te
whoe of Inda. Padament has got powners to pass such alaw
oy for Pat CSaes adeen te Bl ta hes been inroduced
by e Goerment s ©© Pat CSaes®t | e © dow the
Bll.

RS deb b 4121963 Cos 127746)

5. Bik Legsiative competence: Noriing 5 needed on whether
aBl b oosiuionaly wihn  te legsaive compeene o

theHouseornot

On23January1985,duringthediscussionontheGeneral
InsuranceBusiness(Nationalisation) AmendmentBill, 1985,

Shi Ceteren Mera mised apot of oder Hesad tet the tade
wios, te bbor hed te fndamerd gt of bagaing  whth wes
beng cered byte BI adta te Bl wesh comaenion o te
dbmed gt Shi Sed RAMet Al sougt amig ontis  part

fon te Car
The ViceChamman  obsenved:

t 5 anacceped padce  tet the Char does not gve any g
onapdt o ader rmeed wheher aBl B corsiviodly wihn
the legsiative competence of the House or not... It is open
memberstoexpresstheirviewsinthematterandtopress
aguments for and aganst for the consideration of the House.
The members maytake tis aspet inb accout in woing  on the
maion for - consdkraion dte BB hvew o s bg sadyg
pracice, | donat wat © popese © gve ay g onte pais
el

RS db & 221195, Cos 19199

*Refering to another Bill infroduced earlier by the Government.
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MONEYB ILLS

2 Bk MoeyBk  Catiicaie o Seder et apafobr Bl

s aMoney Bl s condusve and find

OnV Al 1953 Shi P. S Rapgod Nadh, onapat o otk
suomited tat te Inden IncomeTax (Amendmeni) Bl 1952, which
hed been certiied by te Speder ass aMoey Bl under aide 110¢)
of the Constiution, was not a Money Bl inesmuch as it coniained,
besdes posos dedlig  wih the impostion, abolion, femisson,
deraion o rghn o ayBx posos dedg wih  pocedug
administration, ec. whch coud not besad © be inddenal o te
imposion, aldlion, erssn,  dedn o egHn o ay & ad
eqesed te Car D Er & bak © te Speder uder aide 210Q)
o te Consiiion. Ths sand wessuppated by Shi C. G K Reddy,
Shi K S Hegde, Shi H. N Kunzu, Shi B. C. Ghose and many other
members. The Leader of the House, Shi C. C. Bewes, suggesed  that
t mgt betat te Speske’s atenion  might not have been dawn ©
te pot r@sed n te Cond whente Bl wespesenied © him for
his  ceriicaie and suggesed et te Seoelay migt ascean  the
posion  fom te Secelay o te dher House

On30 A 1953 te Chammen nded out te port of oder and
obsenedt

Cetan enquiies were madeyesterday of the Secetay of the
House of the Peope wih regad to the dscussons  which took

pee hee, ad te blowng ey & receed

| wite to say that the quesion of whether the Indian
Income-Tax (Amendment) Bil, as passed by the House of
the Peope wesaMoreyBl wihn  te meanihng of atide
110 of te Constivtion o Inda wesrased by the Spesker
himsef and he took a decison  which wes later  embodied
n te cize egeed h te H

The matter has been pending since yeserday. There was
agood ded of dsousson  adbout & Atide 110Q) skes
what a Morey Bl s 110Q2) dates what a Money Bl s
m 1109 sas e, f adoddt aies e decsn  Eken
by e Spedker of te House shal befrd  Ths dout may
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ase n dieent ways fi, n te House of the Peoge
wente B B niged te qedn meybeesd b i
aMoeyBl? OrwhenaBl & higed n te Coud o
Saes accodng O Rue 16222  dout mayaise  whether
it s aMoneyBil, andten the mater wil hawe to be
elered © te Spesker Or, adout mayaise wihn the
Speskers mind isef  as novweae nomed tat  a doubt
had aisen in hs mind, and then he decded that & wesa
MoeyBl Therekat aie whih goears ts pot B
1104). Whena Bl s tansmited o te Cound, it &
tasmied  wih a catiicaie by te Spedler Whosays tet
t 58 aMgyBl  h ts pafol meE,  weae geredly
goered by te pooedue n te Bish  Pabmet  Thee
it s pit domin sedion 3of the Pajament Ad that a
Morey Bl, whent s set up o te House of Lods must
be exosed wh te Spede’s  oaticae tet t 5 aMoey
Bl Suh adicae 5 codee fr d pupoes ads
not © bequesioned n ay cout of law. That s howthe
procedure s there which govems  us.

39

RS deb & 2041953, Cos 440226 3041953 Cos  445556)

R Bk Morey Bis. Whenthe quesion  aises  whether a Bl
MoneyBilornat,referencehastobemadetotheSpeaker
whose dedson  shal  be final

Apiate membes Bl—The Pensons Bl, 1977 —wassought

© beitoduwed by Shi Vihal  Gadgi
obeced 0 by the Minser  of St

S

on 17 March 1978, This was
in the Minsty of Fnance,

Shi Satsh Agawa, onte gound that tis wasa Money Bl and,
is inrodudion N Rya Shaocodd nat be pemied  under
the Constitiion asper e poisons o atide 10 aswd as te

thereior,

Rues o Pocedue ad Condut of Busiess n Raya Sabha Hefuther

sated tat f te Char wesin dout as b wheher this was a Money
Bl om te matir cold bereered 1 te Speder

Therewasadiscussiononthisandthe Vice-Chairmanthen

obsenved:

Andgedn  hedbeenesed tae Shi Mid Gadgs Bl wz
the Pensons B, 1977 s aMorey Bl and hence it cannot be

*Od e
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noded n Rgya Saha | amanere tet ealr agmir Bl
namely, te Pensons Bl, 1973 wes infoduced by hm in Raya
Sabhaonthe31 & August,1973andthatatthetimenosuch

doedion  wes medefor is  introducion. Honever, the quesion
wheter the Bl s aMonegyBl o not 5 nat fee fom dobt A
eence W hae, teebr, D be madeto the Spedker of Lok
Sabha under e 186(@) of the Raya Sabha Rues of Procedure
accodng o which the decdson of the Speaker in such cases
sd befrd h accodane wih dase @ o aide 110 of te
Corsiion

| ader acoodgly.
RS db & 551978 Cos 16476)

5 Bills:MoneyBills: The PensionsBill, 1977—Speaker's

decision  thereon
On28 Juy 1978 afer the Speskers dedson on the question

whether te Pesos Bl 1977, wesaMoeyBl o no, wes reosved,
the Deputy Chaimman observed:

The House wl  recal  tat on the 17" March, 1978, Shi \Viha
Gag hadmowedanmdion fr kae © Mode hs Bl namgy,
te Pesos Bl 1977. Andgpdn  wesrased D te e ta
te Bl wesaMoneyBl andas such coud not be imroduced 0
RajyaSabha.Asthematterwasnotfreefromdoubt,onthe

5" May, 1978, the Char had ried that in accodance wih the
povison o e 1868 of Raya Sabha Rues of Procedue, the
Bl berfered © the Spesker of Lok Sabhafor his dedson

Ihavenowreceivedthedecisionofthe SpeakeroftheLok
Sabha n te fdowng tEms
The Bl n quesion s aMoneyBl It comeswithn the
sype o aie 100 rrad wh aie 1U00Q o te
ConstitLiion. Hence, | hod under atide  110Q) tat the
B B aMogyH
Inaccordancewiththeprovisionsofarticle 109(1)ofthe
Constiuiion, te Bl carna, theeoe, be modueed n Raya
Sabha.
RS db o 2871978 Cos 19091
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STATEMENTBY M INISTER

% Bk Statement by Minster: ABI can be dscussed  without

the Minister making a statement before motion for

dersi

Somemembers raised  the port tat the Minster shoud makea
speech before te maion for  consderation o aBl Oremembersad
tet te Goemet s nioddg anipoat Bl wihot e Miser
maldg asagement Sote Bl canat bedsossed ke that

The Chaimman observed:

Asamair o f, | hae sad tet the moion for  consderation
of the Bl and amendmens thereto  are nowopen for  discussion
ogether,. So, te Minser  need nt Py mow..  Honbe  members,
te honbe Mrser had moedta te maion for  consderation
o te Bl betden wp Hehes deady mowed Norpy b requied
now, because it s accoding o te procedue  wehave dafed.
Hehas moved the Bil.  Then, you have moved the amendments.
Thedsoussson Wl ke pace now. Hewl repy  and the woing
on his moton and your amendments will comein the end.

RS b d 212198 Cos 345

ws-1/c/my document/679rs/6791s.p065



BUDGET

% Budget: Standing Committeescannotchangethe Budget
proposals

On17 March 1997, duing adscusson on the Railway Budget
many members sought to know about several proects  some of which
hedat ued n te Bug pogosss o te yer 199798 The Miser
for Ralways sad thet he woud not wish to comment as the proeds
woud be dscussed  at lengh in the Sandng Commitee  on Raiways
afer which it woud comebefore the House. Somemembers asked ff
the Standng Commitee on Raways had the authoiy to amendthe
Budget proposals by suggesing newpoeds and requesed e Depuy
Cheimen © gwe her nig

The Deputy Chaiman, thereupon  ruled:

Asfar as aSandng Commitee s concemed, it canat change.

I 5 oy recommendaioy n raue t canot dange the Budget
proposals  which the Raway Minister  has made.

RS Gb & 1731997, Cos 27176)

5/ BudgetDiscussion:Anypointcanberaisedbyanymember
duringdiscussionontheGeneralBudget

Onldly 1980, whe paricpaing n the debee onthe Budget

Gered), Shi Rameshwer Sngh efered  © cefan aleged  comupt
pracices in the Assembly eections  held recenty. Shrimati  Usha

Mehda qesied te popdy o makig wid  degaions dung te
debate on te Budget
The ViceChaimman  observed:

Theladymembermustknowthatthe scope ofthe Budget
dscusson s unimied. Amembercan raise  any port  he kes.

RS b o 17190, Cos 2131
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BULLETIN

B Bukin Notification which 5 not requied t belad onthe
Taoe of the House shoud find aplace in the Bulein
Shi Era Sezhyan wanted andng fom the Char on the poit
whether it was proper on the pat of te Govemment to inffoom the
piic o te hke in posad res trwough  modication o the Inden
Telegraph  Rules, 1983 whie the House was in sesson.  The member
saidthateitherthe Govemmentcouldhavecomeforwardwitha
daemet onte maer o cod have Bd te Eevat  nomaion on
the Table of the House. Hefuther asked as to howthe member would
cometo know about it

The ViceChaman  nded  as fdows.
Mr. Sezhiyan is fght in askng howthe members woud come to
know about that For that | have rded that a menton in the
Buletin  woud senve the pupose

(RS deb o 131983 Cos 2M5])
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BUSINESS OF THE HOUSE

B BusinessoftheHouse: Announcementofbusinessbythe
Govemment not binding on the House. Authoritative decision
restswiththeBusinessAdvisoryCommittee

Membesdo te gpodon pates hed been pessg T docaing
sometime for dscusson on te nodayyetnamed  motion regarding
corupion  charges madeagainst e famly members of Shi Moraij
Desai and Shi Charan Singh moved by Shi Bhupesh Gupia and athers.
The proceedings in the House were staled  and the House had o be
adouned befoe tme for afew das

t wesin ths badgound tet the Busness Advisoy  Commitee
meton15December1978.Whensomemembersraisedthequestion
in te meetng, te Mnser o Sae in te Minsty of Labowr and
Palamerialy  Afars, Dr. Ravkpd Shha rgeted te Goemmets
ineklly D docae ayime for te ndon WhenDr. Srha amounced
the busness for te ned week in the House, some members obected
tothatandwantedtoknowastowhathappenedintheBusiness
Advisoy  Committee  meeting.

The Deputy Chamman then observed:

TheBusinessAdvisoryCommitteemetthismoming.Whenit
starteditswork,somemembersoftheCommitteeraisedthe

Quesion o g atme for dsosson o the moion regading
ShriKantiDesaiandothermattersmovedbyShriBhupesh
Gupta and oher members on the same subject  They wanted to
knowwhethertheGovemmentispreparedtoallocatesome

fme fr adsassn ontet noin h ay fom o for ay kegh
o ime. Aler somedsasson,  te Minser o Sae for Labour
ad Palemertary  Aflais, Dr. Ramkipd Srhe, onbeef o the
Govemment, sad that the Govemment regrets that it cannot
dd not docsie  ayime n s debedios focky.

AsregardstheannouncementwhichDr.Sinhamadejustnow
regardingthe businessforthe nextweek, thisisan
announcement which does not bind the House. It is merely an
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Business of the House 45

expresson  of the intenton of the Govemment t take up the
businessnextweek...Mereannouncementofthebusinessin

the House does not bind us in any way.

t 5 te pade & Shi Bava hes s mowvsad Toedoae

whente Busness Advsoy Commitee takes any deason, it s
announced by the Chair which meansthat is the authoritative

decson of the Busness Advsoy Commitee. The announcement
meceby te Mslr o Pabmetay Alis B medy aubed

announcement  of the intention of he Govemment That is how
the mater dancs.

RS b ¢ 15121975 Cos 9812
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CALLING ATTENTION

CHAIR

@ Cding  attenton: Charr  Notice: The Char has got ight
refame acding atenion  noice
On25November1981,whenacallingattentionrelatingto

ndegedess n te Hedod  lawn mat podng ageedc paid o

completon  of a bye-election to Pafament was taken up, several

members oeded 1 the dhange of phvasedogy  of the maoion as gven
nte agd fm
TheDeputyChairman,afterhearingmembersandtheLaw

Minegy, deenved s
Ihaveheardyouallforaboutonehourorsoonthesame
sbet  Nov wad ke D daly  te pdin Theig  tig
tet the Char hes gt the gt © mfame ay cling  aterion
motionsubmittedbythemembersinanyphraseology. .. This
hes been he padice i the Howse n te past a0 Whenseverdl
clng  aenion  noicss ae gven noice of then te Chaimen
deddes and cefin besc ksues ae induwded  The phraseoogy
5 aays dedded by the Chaimen Theeiore,  you camot obect
b tet
Theseood g 5 te LawMnger  hes daied the poslm

o

Nowy, e tid pot B regadng  the dsasson of te codd o
theElectionCommissioner.Ourrule238(v),alongwiththe
Bxpareion, sqe da |Iwidlk Dredi
A member whie speaking shal not —
() et wonte condd o pesos n high auhoty
unlessthediscussionisbasedonasubstantve
moton drawn in proper  terms.
Bganaion —The wods ‘pasons  n high  authoriy”
mean persons  whose conduct can only be discussed
on aswbsanive moion dawn n poper  EBMms under
the Constitutionorsuchotherpersonswhose
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Calling Affention, Chair 47

condud, in the opnon of the Chaiman, shoud be

discussed  on a substantve maotion drawn in tems

to be approved by him.
Thege, n te gt o ts ke tis  hes been the converion
n ts House, and in te oher House aso, that wehave rever
hed ay dscusson onte oconduct of the Bedion  Commissoner
becasse he s an independent  authoriy, sbodae dedy ©
the Presdent  Theefore, you canat dscuss the condudt of the
Presdert

Trefouh pot 5 tee whie deossg  te cig  atein &
nghty  suggested by Mr. Mira, you can gve some examples.
There is no bar to gving any number of exampes for making a
pat

Thelbst pont that wessuggesed by Shi Kukami  westhet the
HomeMinister  must be present | thnk the HomeMinister is
here and he shal be present here throughout  the  discussion.

RS deb o 25111981 Cos 20840

6. Caing atention: Char  Noicee Toadmt o rged  acaling
atiertion noice & the dsoeion o the Char
On6 May 1986, Shri Suresh Kalmadi rased apont of oder

the effect that members’ rghts to raise matiers of urgent pubic

imobne ae bdg eodd sscdy  deos  ae nat bag admied
The Chaiman  observed:
k s n te dsaeion o te Char © acoept and admi caling
attertion. Hewl hae o baance the wok of the Govemment
ad d te adhiden f heitcs ta tee 5 e de dey
wh te mpolat Baes ke te e B add e hewl
certainly gve tme. But the Char cannot and wil not gwve
precedencetocallingattentionovertheFinanceBilland
Govemmentbusiness.

RS deb o 651985 Cos 18384
® Cding atenion: Charr  Ndice Toadmt o rged  acaing
aenion  noice 5 te dsoeion o te Char
On16 March 1989, as soon as the House sat for the question

hour, Shi M. S. Gurupadaswamy wanted to know from the Chair the
e o hs cdig ateion ndice Membes o the aher  oppostion
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48 Calling Affention, Chair

pates a0 nNended © gwe noice © te Carr Shi Lld K Advn
whe agug for te suspeson o the quesion hor daged that the
Goenmeat wes pressuEng te Chamen fr nat acoing e cdig
aatn e

Thereupon, te Chammen gave te fdowing  ning:

lend yu |haegen te natlr te et aein ta

desves. Afler oMy your nenion © gve andice | hae

axed te Goeammats venpat h ded A te et

consderaion odd ages o te mate;, | amenidy  convinoed

tet te mater for cdhg aeion  dodd not beadmied Ths

5 myoconsdered  dedsion.

RS b d 1631989 Ck 13

@ Cding atenion: Charr Ndice Toadmt o rged  acaing

aterion  noice k5 te dsoeion o the Char

Onll May1992, Shi S. Japd Reddy dew the atienion  of the
Deputy Chamen trouh apat o ader © te rpeoemet o acalig
derion byte Face B 192 n te B o beess  whent wes
aready dedded in te Busness Advisoy Commitee to take up the
g aeon  ontet day Hedeged ta te dege n te agedh
wasmadebehindthebackofthemembers.

The Deputy Chaimman explained the compeling  circumstances
ad te tedrical reason for which the dange n the agenda wes made.
Refuing te alegation of Shi Reddy, te Deputy Chaiman gae the
twg g

Let meepan © hm te pocedure. M. Japd Reddy, | tink

tee | mut pot ou tet your infomation D meeEt 5

Toagt ady din Dt adyg aEin B aldy
the prerogative of the Chamman, not of the Business Advisoy
Committee. ... IftheChairmansometimestakestheopinionof
the Business Advisoy Commitee, thet is his kindness. Sohe
alloweditonMonday,butwhenherealizedthatthisisthe
edricd  diiody, n hs oanwedom he doned tet te caig
atenion  be shited flom Monday to Tuesday.

RS deb d 115192 Cos 88
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GENERAL

6l Cding  atenton Members can ask quesions o dariications
but canat read keters  and papers or gve information o te

Mnser
Dung adsassn onte cding aenion  regadg Teengama
Siuation, whensaed merbeswened b seek dadicaions n sie

o haig spent moe ten haf anhour, te Depuy Chamen dosenved

g you have somehing vy cogert 0 ask, ask but you cannat
read ees  and papes ad gve inomaion Al the tme  the
Minister. That can be done outside or in the lobby or in the
Minsers room bt hee the pupose & oy for askig  quesions
o cariications and nohing moe and |, wih  your cooperation,
ek b efore s e | hogel W get te cogpedion o the
House.

RS b & 24190 Cd 30

& Cding  atention: Orememberfom each paty s t© be caled

h coredon wih acdlg aenin, Shi Ader Al Khen saied
thet hs namegpeared n te & but hewasmat beng caled.

The Chaman observed:

I dd not cal you because amemberbelongng t your paty hes
aleady been cdled Thepadice s one each fom one party.

RS db & 1481971 Cdl0)

& Caling attention: Members not to be debarred from seeking
daieirs

Shi N. G. Goray requested the Chamman to convert the cal
aenion b adsossn aste sbed weswvay mpotat and mary
members were interested n makng atoough suwvey o the economic
deNn  n te auly.

Shi AGKlan dpded Dty g ta te A pade
n te Houuewes pooced wh te caling  atenion
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50 Calling Attention, General

The Deputy Chairman observed:
f te membeswhohave gven naice st tat tey shoud be
doned Deeoe ta gt [ Hk t B mt popor tat tey
shoud be debared fom exerdsng  ter gt

RS b & 17111971, Cos 1849%)

6/ Cding  atention: Copes of the cding atterion  Saement
nottobegivenbeforehand
On18May1973whentheMinisterofCommerce, Prof.D.P.

Chattopadhyaya,wasmakingastatementonacalingattention,

Shi NG. Goay rased the quesion whether acion coud not have

been Bken O duuae the satement beoehand o et the members

ocoud folow te ports, whereupon te Chaman obsenved:
Cal aterion  saement s not gven  beforehand
RS db & 1851973 Cd13

@B Cding atenion: Language of acding  atenion noice not

to be changed ordinary

Dug acddy adein &t te goed ubed ievel e
o te mbe byte See Bakd USSRh mhion © is npee vale
Shi Bhupesh Gupa ponied out that te lnguege of te noice  which
wesgven by Shi Paesh Mk Sesti wes ey unheslty.

The Deputy Chaimman obsenved  thus:

Asfar aste laguage o te maoion 5 concemed, t B gven by
catan membeas, and | do not thnkk wecan change the language
of the motion, except in cases where the language is ether
mpig nmdes atics ke te Theebe |Hk &t 5 d Ot
TeMiser W & wweher t B messe npad o no inped
adl.

RS db & 213195 Cos 11617)

® Cding atenton: Prior  inimation i5 necessary for asking
quesions duing acding atenon
On6 Apl 1977, wenaclg aein onte aoined deenin
nh psos o avay boge number of polical wokers  under MISA, DR



